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23.12.02 None appears for the applicant.
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tbe C.P. stands dropped.

Heard Mr. B.C.pathak, learned addl.
C.C.S.Cs for the resnhondents. and also
perused the reply file on behalf of
the réSpondents. '

Considering the facts set gout |
in the pleadings and more particularly
in view of the order dated 20.12.2002
the C.P. is liable to be dropped.’
The order-datéd -29.8.2001 'is.duly
complied with. In the circumstances,

\cuﬁ(ﬁﬂ\ﬁ l/\/’\
Member ice-Chairman ¥
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C.P. NO.58/2002 in <c@

- 0.A. NO.141/2001

IN THE MATTER OF:

SH G.C. DADHRA AND 03 OTHERS
VERSUS
UNION OF INDIA & OTHERS
AND

IN THE MATTER OF

SH G.C. DADHRA AND 03 OTHERS
VERSUS

SH V.K. MALIK AND 2 OTHERS

INDEX
S.No. | Particulars Page Nos.
L. Reply to the contempt petition with affidavit 14
2. R-I(Interim Order of Hon’ble High Court) | 5-6
3. R-TI(Copy of MHA Order dated 19.12.2002) 7
4, R-III(Copy of SSB Order dated 20.12.2002) \ 8
5. R-IV (Copy of DD dated 20.12.2002) 9
‘ NS
Respondents .
Through
= . pY—
(B.C_PATHAK) 7/07}' °//
Dated:-

Additional Central Government
Standing Counsel



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

- GUWAHATI BENCH GUWAHATL
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C.P. NO.58/2002 in
~ 0.A.NO.141/2001
IN THE MATTER OF:

SH G.C. DADHRA AND 03 OTHERS
VERSUS

UNION OF INDIA & OTHERS
o |

IN. THE MATTER OF

| St

SH G.C. DADHRA AND 03 OTHERS ™ ™~

VERSUS
SH V.K. MALIK AND 2 OTHERS

I, VK. Malik, Director General, SSB, Block-V; East, RK.

g,

Puram, Ne\:r Delhi alleged Contemner No.2 have 'gonéjiﬂxrough the
Contempt Petition served on me and have understood't'h-e‘.contents
thereof. I'solemnly affirm and -declare as under:-

1. That I have read the contempt petition and the affidavit filed
by the-applicants -.:ataoye; .pgme,d and understood the contents
thereof. 1 hereby deny the contentidns made thefein, unless
the same are expressly and ‘-speciﬁcally admitted herein.

2. ‘That save and except those which are matter of record and

specifically admitted in the counter reply, a]l the statements,
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averments and submissions made by the applicants in the
éoﬂtempt petition are specifically contested and denied.

That this respondent has the highest reve»rencqa’nd regard for
the Hon’ble Tribunal and is duty bound to comply with its
 directions as per law, sincerely and faithfuly.
“That the Hon’ble Tribunal vide its Order dated 29.8.2001 in
‘the said O.A. directed as under:-
“The application is accordingly allowed. The res_pd.hderits
are directed to pay ration allowance to these applicants with
effect from the daté the stations where the applicants worked
were categorised as ‘B’ and “C’ stations or from the date of
~actual posting of applicants 1n these ;vstati()ns‘. ‘The
| respondents are ordered to pay the arrear amount as
/ _
 admissible to each applicant within three months from the
| date of receipt of this order”. | |
5. That an appeal WP(C) No.1542/2002 was filed in the
Hon’ble High Court of Guwahati against the above mentioned
“orders of Hon’ble Central Administrative Tribunai"Gﬁwahati
and the said Writ Petition‘ is stil pending
before the Hon’ble High Court. However, 'the» Hon’ble
High Cowtt Guwabati vide ifs order dated 13.3.2002

(copy enclosed as Annexure-R-I) had rejected the prayer of

. the appellants for granting stay against the judgemént of this
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Hon’ble Court dated 29.8.2001. A Copy of this order was
received at SSB Hgrs on 8.5.2002 from the Office of Divisional
Organiser AP Division {tanagar. That on receipt of the order of
the Hon’ble High Court of Guwahati by the office of the
Réspondent N6.2 on 8.5.2002, action on the implementation of
CAT judgement dated 29.18;2001 was again ‘taken-up through
MHA with Ministry of Finance. The Mlmstry of Finance has
finally given its approval for implementation of the judgement
of the Hon’ble CAT on 119..1‘2.2002 which ‘was conveyed by
MHA vide their letter No.35/SSB/A-2/2001(14)PE-IN dated
19.12.2002. (Copy enclosed as Annexure -R-H). The said
order is self explanatory and in consonance with the orders of the
Hon’ble CAT dated 29.8.2001 and the interim directions of the
Hon’ble High Court Guwahati dated 13.3.2002.

6. Simultaneously, the Office of DO Shillong where the
applicants are presently posted was direcf_ed to brepa_re bills
“on account of Ration Money and bring the same to this Hqrs
for processing and releasing the arrears on account of Ration
Allowance to the applicants. The bills have .acéordingly been
procé.ssed as per SSB  Hgrs Sanction Order
No..35/SSB/A2/2001-(14)/PF.IH dated 20.12.2002 (Copy
enclosed as Annexure-R-III) = which was issued in ,,
compliance to orders of dated 19.12.2002 and arrears
ciispatc’hed to the Office of the applicants vide DD No.635859
dated 20.12.2002(Copy enclosed As Annexure-R-IV) which
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will be disbursed immediately by the concerned Office to the -
applicants. |

That in view of the position mentioned above, it is most
respectfully prayed that the Hon’ble Tribunal may kindiy bé pleased
fo dismiss the instant Contempt Petition and discharge the
Respondents from the notice of this Conténlpt Petition.

That the statement made in para-1 to 6 above are true to my
knowleﬂge and are based on official records.

And I sign this affidavit on this 20 day of December,2002.

THROUGH COUNSEL

! | (BEPATHAK) 2 5] #)
Dated:- Additional Central Government Standing Counsel

VERIFICATION
I the above named deponent do hereby verify that the contenﬁ
of the aboize affidavit are true and correct to my knowledge and
belief and are as per records. |
Verified at New Delhi on 20" December, 2002
NN NG

/ .

DEPONENT
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, MIZORAM & ARUNACHAL PRADESH ) RIS
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: ' iLP.(C) NO. 15€2/2002 :

Vo [EN i . . , g £ .

1« Union of Ingdia, . . _

Repr esented by tMa Secretary to the . o
SPres _

. Ministry of dome ' Affairs, Hew Dalhi,

T 2, Director General of Security - nE
3

: Office of the Divisional Organiser,sss,
AP Division, I unsgar ~791111,

‘ - 1
3. Area Organiser':u'},uivis;onal HQrs,
Itanagar, Arunachai Praddash.

4. Arca Organiser,sss, 24ro,

X S Arunachal Pradesh,
lfé‘ - .+. Petitioners.

Vg

v WD \ 1. sri Gopal Ch.Dudhara, )

Uprer Division C)ark .

2, Sri Abhoy Chandra Chicing,

}‘f,W Upper Divigion Clerk,

T
IXIEAN N

] A A 3o 3rl Girindra l.th Patra,
. D.. é/\\\g VIHA)\ Accountant, .
New Deini /y '

N + A+ 3 Haresh Chanir, Debnath,
L Lower Divisien Cherk, '
y 1 . .
Al.*: are at nregeon: NOIZING dn ehe
Office. of Ble Arids Organiger {fdmn),
' shil l.o.ng}, HQ-:;?]:&! ; I

»
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| R Government of India | ﬂp
! i . - 3

S . . |

T o | B | Muustny of Home Affairs

o ' - . . ' Norlh Block New Delhi
' S S ‘ 5 Dated the, 19h December, 2002
To . . . :
L - The Director Géneral,
b - » Special Service Bureau,
Block V(East), R.K. Puram,
New Dethi-110066.

Subject:- . Court Cases for grant of ration, allowance to the non-executive
' ~ ministerial staff in SSB- - implementation of judgments thereof.

Sir, . S _

. The  undersigned is directed to refer to DG SSB UO No.

' 35/88]3//\2/2001(14) dated 30.5.2002 and 11.12.2002, on the subject mentioned

above and to convey the sanction of the competent authority for implementation of

follmwmg r CAT/Court orders relalmg to payment of Ration Money Allowance to the

applicants only from the date of their posting or from the date the stations of their

postings have been calcgorlsed as Catcgmy B&C for grant of Ration Money
Allowancc -

) J&K Ihgh Court order dated 6 11.2001 in CWP No. 88]/99 titled Bn)
- Mohan & Ors. Vs. UQI & Ors.
i) CAT Guwahati Bench Order dated. 16. 5 200] in OA No. 57/2001 lll[(.d S.
-De & Ors. Vs. UOI-& Ors.

fii) - CAT Guwahati Bench Order dated 14.8. 2001 in OA No. 174/2001 titled
LM Smgh & Ors.'Vs. UOI & Ors. - '
iv)  CAT Guwaliati Bench Order dated 19.9. 2001 in O/\ No. 224/20()1 titled
- : . K.S.L. Ndidu & Ors. Vs. UOI & Ors,
1@5 _ V) CAT Guwahati Bench Order dated 29.8.2001 in O/\ No. 141/2002 titled
' ~ G.C. Dadhra & Ors. Vs. UOI & Ors. '

Ry FSTE M) - CAT Guwahati Bench Order dated 16.5.2001 in OA No. 56/2001 titled
A\TT — - L“", , Chandan Chaudhaxy&Ors Vs. UOI & Ors. -

i : 2. The payments of Ration. Money Allowance for nm)lemcnlatxon of .
Court/CAT order§ mentioned above will be sub]ccl to oulcomc of appeal pending in

the High Court of Guwahati.,
{

3. This issues wllh the approval of the M:mstny of Finance, Dcpartmcnt of

- Expenditure vide their UO No. 16(2)/E.11.3/2001 dated 19.12.2002 and concurrence

of ‘the Integrated ; Finance Division of this Ministry vide lhcn Dlary No.
2006/AFA(II)/2002 (hled 19.12.2002

i

}]SSB\MHA) - ro ' o _ Qh\u\\':ia

: | R
L S | (M.S. Kalania)
S B o  Under Sccrclanv to the Govt. of India

1 f’\r'f)}wer | [ . | o Yours faithfully,
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| o No.35/SSB/A2/2001(14)/PF.111 5”?2”95”’
\ - P Government of India ’
’ t ' Ministry of Home Affairs, N
f ! ¢ : Directorate General, SSB -
® ' P : Easst Block-V, R.K. Puram,

| ! L New Delhi-110066
o . Dated 20.12.2002

. ORDER
In pursuance of Hon’ble Central Administrative Tribunal order passed on
29.8.2001 in OA No.141/2001 - titled G.C. Dadhara & three Others Vs Union of India
& others, sanctjon is hereby conveyed to the payment of arrears of Ration Allowance for
an amount of Rs.63,233/- (Rupees Sxxty Three Thousand Two hundred and Thirty Three

only) to the apphcants as per details given here as under:-

1. ShriGopal Chandra Dadhara - : _
Upper Division Clerk 1.4.95t07.4.97, Rs.12,611/-

2. Shri Abhoy Chandra Chiring, .
~  Upper Division Clerk 1.4.91 t0 16.8.97 Rs.22,149/- o

3. Shri Girindra Nath Patra,’ \ .
Accountant 8.11.94 to 31.3.98 - Rs.21,335/-

Shri Naresh Chandra Debnath,

WD - Lower Division Clerk. - 1.8.8710 28.2.90 - Rs.7,138/-

TOTAL= Rs. .63,233/-

s

)'/y The paymems of Ancars of Ration Money Allowance as above for
a r@kj él@ﬂéntatxon of Hon’ble CAT Guwahati Bench dated 29.8.2001 in O.A. No.141/2001
Ge nev,;\,bfﬁ' m ed G.C. Dadhara and three others Vs Union of India and Others shall be subject to the

\ outcome of Writ Appeal No.WP(C)No. 1542/2002 titled. UOI & Others Vs G.C. Dadhara
NeW D= and three others pending i in the Hon’ble High Court of Guwahati.

) )1\7}\0,,/ jj\U' i ‘ | - o ‘ (JBS. Negl)
MA/O - , | © Inspector General(Pers)

\ c ' |
A ; ‘ : ! '
, V- .- Copy to:- ' L ' ﬂ/C

\

. Slm Arun Singhal, H)y :Dircctor of Accounts, PAQ SSB East Block-IX, R.K.
Puram, New Delhi-66

o2, The Dmsnonal Organiser, AP Division, Itanagar.
3. The Dwnsnonql Organiser, Shillong Division, S!nll(mg
4, Order File i . ,/ ) ,
e mm/»
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Suvahati Bench

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI

EE RN )

BENCH: GUWAHATI

(An application under section 19 of the

" Administrative ?ribunal Act, 1981)

IN 0.A NO. 141 /2002

IN THE MATTER OF :

An application for drawing
an = appropriate  contempt
proceeding under section 12 .
of the contempt ‘of  Courts
-Act, 1971 foi deliberate and
‘&illful violation of the
judgement and order dated
29" day of August, 2001
passed : by this Hon'ble
Tribinal in 0.A. No.
141/2001 | directing ‘phe
respondents to pay Ration
Allowance including arrears.
amount within 90 days from
the date of recéipﬁ of the |

order.

_AND_



ii.

iii.

IN THE MATTER OF :

FLA by
55 Abe Yowlwa Boorely

O.A. No.141/2001

Sri Gopal Chandra Dadhara

and others.

uukgplicants,

Adnoe sl
FlU[6z =

-Versus-

~ Union of India and others.

..Respondents

IN THE MATTER OF :

Sri Gopal Chandra Dadhara
Upper Division Clerk,

Office of the Area Organiser
(Admn) ,

Shillong, Meghalaya.

Shri Abhay Chandra Chiring,

Upper Division Clerk,

Office of the Area Organiser

(Admn) ,
Shillong, Meghalaya.

Shri Girindra Nath Patra,

Accountant,

Upper Division Clerk,

Office of the Area Organiser



iv.

(Admn) ,

Shillong, Meghalaya.

Shri Naresh Chandra Debnath,
Lower Division Clerk,

Office of the Area Organiser
(Admn) , |

Shillong, Meghalaya

... Petitioners.
-VS -

Sri Kamal Pandey,
Secretary, Mihistry of Home,

New Delhi.

Sri V.K. Malik,

Director General, S.S.B.,
Block-V, (East), R.K. Puram,
New- Delhi-110066.

Sri Ananda Saikia,
The Area Orgaﬁiser (S)
Divisional Head Quarter,

Itanagar, Arunachal Pradesh.

...Respondents

The humble petition of the petitioner
above named. ‘

!

MOST RESPECTFULLY SHEWETH :

That the petitioner herdn filed the. above
original Applications against the illegal arbitrary

in action on the part'of the respondents denying

\

<N\
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the petitioners to grant of the benefit of Ration

Allowance as per their locations from the date of

"actual .posting ‘in various categorized stations

including the payment of arrears on the strength of
the notifications No.-27011/4/86-EA-II dated

18.12.1987 and other subsequent orders.

2. That the case of the petitioners as get
out in the original application in brief is that
they are all employees of S.S.B (Special Service
Bureau) and entitled Ration Allowancé. admissible at

Itanagar, Teju, and Bomdila in Arunachal Pradesh

for the pei?iod they rendered service in those

station as those stations were categorized as ‘Bf

and VC' stations for the purpose of various

~

concessions granted to the employees. Eariier_to
‘those ~ some of the employees also moved an

application being 0. A. No. 103/1990 which was

disposed of and vide order dated 8.9.1999 this

Hon'ble Tribunal directed the respondents to pay

Ration Allowance and accordingly they have been
paid. But, the petitioners have not been paid said
allowance since they were not party to the
proceeding before this Hon’ble Tribunal in 0.A. No.
103/1999. Hence, the petitioners filed the above
noted Original Application and this _an'ble

Tribunal was "pleased to disposedl of the said

Qapplication on 29% day of August 2001 with a

direction to the respondents to pay ‘Ration
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Allowance to the petitiohers with effect from the
date the stations where the applicants work were
categorized as ‘B’ and ‘C’ stations or from the
date of actual posting of the petitioners in this
stations. The respondents Qere also ordered to pay

the arrear amount as admissible to each petitioner

| within 3 months from the date of receipt of the

order.
The photocopy of ‘the
aforesaid Judgement. and
order dated 29" Aug, 2001 is
annexed herewith and marked
as Annexure-I1. .

3. - That, the éetitioner> furnished the

certified éopy, of the aforesaid Tribunal® order
dated 29" Aug, 2001 before the authority éoncernéd-
which was reéeived - by . the Area Organiser
(Divisional Head Quarter, Arunachal Pradesh) for
onwards submission. Accordingly, the said order was
duly forwarded to the concerned authority for early

compliance.

4. That, the contemnerS did not initiate any
action to comply with the direction of this Hon'ble
Tribunal till date. Thereafter also the petitioner

repeatedly approach the contemners and reminded

‘them to carry out the ‘direction passed by this

Hon’ble Tribunal. However, the contemhers showed
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total in difference and was reluctant to implement

the order of this Hon’ble Tribunal.

3. That the petitioner states that this

Hon’ble Tribunal in its order dated 29t Aug 2001

stipulated the direction passed by it shall be

implemented within 3 months from the date of the

receipt of the order. Though, the contemners weré’

Hon’ble’ Tribunal as narrated above, they failedk

implement the order passed by this Hon’ble Tribunal

till date. Thus, the contemners by not complying

" with the’ direction of this Hon'ble Tribunal have

shown total dlsregard to the sanctity attached to

this Hon’ble Tribunal.

6. . That the petitioners states that the
. -contemners - are primarily espon51ble for
=1mplement1ng the dlrectlon containeain judgement and

order dated 29.8.2001. But, they having to fail to

' for - contempt of this Hon’ble Tribunal. Therefore,

it .is an appropriate ‘case where this Hon'ble

. Tribunal shall draw up appropriate contempt

proceeding against the . contemners and would

| penaliSed them for such contempt.

7. That thés each petition is flled bonaf:.de

" and interest of justice.

| X wodd
In the premises, 1t 18

therefore humbly prayed that

‘furnished with the said judgement and order of this

such direction and thereby lowered the dlgnlty of .

carry out the same have rendered themselves liable
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Your  Lordships  may be./
pleased to consider what is .’
stated above, issue show.'
notice to the contenmners to
show cause as to why a
‘contempt proceeding  shall
not be drawn up against them
and after hearing the
parties be pleased to draw
up appropriate contempt
proceeding against the
contemners and/or to pass
' | . any other order/orders -as
Your Lofdships,may deem fit

and proper.

And for this act of kindness, the

petitioner as in duty bound shall every pray.
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AFFIDAVI'T

'I,' Sri Girindra Nath Patra worklng as
Accountant in the office of the Area Organlser =
(Admn. Shillong, Meghalaya) do hereby solemnly

affirmed as stated as follows:

1. That, I am one of the petitioner in this
instant/} case and as such I am well ‘at:quainted
with the facts and Circuxqstances of the case and
I am authorised by the co-petitioners to swear of
this affidévit on Behalf of all and as such I am

competent to swear this-affidavit.

2. | That, the Statements made in paragraphs
vNo. 1, 4, 5, 6, 7 of the petifion are true to the |
best of myI knowledge; those made in paragraphs
No.2, 3 being mattexfs of record and the rest are

my humble submissions before this Hoh’ble Court.

And I sign this affidavit on this %..
day of November, 2002 at Guwahati.

] IDENTIFIED BY ]Q E |
| B KDy Eppindin Yok bk
(R ADVOCATE 2 /M[62— DEPONENT
Do lean aﬂs«w—@@ M a&w
_ Aﬁuma, e m T dﬂﬁ S
) WWM/&M% fjf

77///(/0’2__,




J

: 9 3 93

DRAFT CHARGE

The petitioner aggrieved for non-compliance
of judgment and order dated 29.8.2601 passed by
this Hon'ble Tribunal in O.A. NO. 141/2001. The
Contempner/aespondents have willfully and
deliberately violated the Judgment and Order dated
29.8.2001. Accordingly, the Respondents/Contempners
are liable for contempt of Court proceedings and
severe punishment thereof as provided under the law,
They may also be directed to appear in person and
reply the charges leveled against him before this

Hon'ble Tribunal.
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IN THE CENTRALADMINISTRATIVE TRIBUNAL
GUWAHATL BENCH" '

Ongmal Apphcauon No 141 of 2001

'.'.’f‘;‘ Y ¥ x-¢f’
- Date of decnsxon' Tm the ?9th day of AugusL 2001
.. "'"f ,"',_';.' ey s . i .

Hon ble Mr Jusuce D. N Chowdhury, Vlce—Chan man

KA :
"nghn Gopal Chandra Dadhara,
‘Upper Division Clerk

‘S'i" ' "*A’bh'of' '.Chandra Chiring,

'Shn Naresh Chandra Debnath
‘Lower Dnnsmn Clerk. +eeees Applicants

e,

A]l are, at ‘present working in .the
Ofnce of the Area Organiser (Admn ), Shﬂ]ong,

B Advocates Mr B.C. Das, Mr N.K. Das- and :

Meghalaya.

%‘- 'v‘ersqs -

. Union of India represented by the '
cxeu\ry to the Ministry of Home,
" Delm..
‘hc Dnector General of Security, .. .- s .. -oEeseEeS
- of the Divisional Orgamiser, o
SS R., A.P. Division,
. Iranagar. o
3 ‘The Area Organiser 8),
. g 47

= 'Divnsxonal Head Quarter,
Arunachal Pradesh.
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